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| dy been accepted.
' ‘Chme IZ—-(Amezngment of sectum

ME SPEAKE’R There are two

g amendments to this clause tabled by

Shri R
, them"

. SHRI R, N SHA.RMA Yes.

MR. SPEAKER: Is the hon. Minis-
ter accepting them?

SHRI SHAH NAWAZ KHAN:
Yes, I am accepting both of them.

Sharma Is he movxng

" Amendments made:

Page 6, line 19,

for “six months” substitute “one
year”. (15)

Page 6, line 19 and 20,—

for “one thousand”’ substitute

“five thousand”. (16)
(Shri R. N. Sharma)

MR. SPEAKER: The question is:
“That clause 12, as amended,
stand part _of. the Bill".
The motion was adopted

: Clause 12, as amended, wos added to
: the Bill.

' Clauses 13 to 1GB—oclafre added to the

Clauae 1, the E‘na.ctmq Formaula and'

. "-‘M Tttle were m&ded to the Bill.

| 'SHRI SHAH mwaz KHAN 1

"beg to m

i'Mm wliv-MmmIs' | BEADM 4,1804 (SAKA\

MR. SPEAKER: No, that was a_'
gsequential  change, That has’ al-‘_

. ~“'I‘hat""tha, Hﬂl as amended, be___‘

- Bulers: of Indion
States (etc: etc.) Bwll
’I‘he questxon isy i
- “That the Bxll an amen&ed,

. -passed”. .
o The motion was adapted

MR, SPEAKER: This Bill - hes .j;f:}'.;
taken a lot of time, almqst double'

the tlme allotted for it,

13.05 hrs.

RULERS OF INDIAN s'rA'rEs" :

(ABOLITION - OF PRIVILEGES)‘_

BILL

MR. SPEAKER: Now, we shall
take up the Rulers of Indian States
{Abolition of anxleges) Bill.

“We have two other Bills. also The .
time allotted for the _
Indian States (Abolition of Privie
leges) Bill is two hours. Then, we. -
have another Bill for which 1 hour -
has been allotted and a- third one -

also for which again 1 hour here has.
been allotted. We allotted one hour :

for each of them, just for the sakeof
allotting time; otherwise, they should

not take so much. time. But for the ...

Bill relating to abolition of privi-
leges of Indian Rulers, it was decid- -
ed in the Business Advisory Commit- -~
tee to gllot two hours. Now. the hon .

Minister.

THE MINISTER OF LAW. ANDT'

JUSTICE AND PETROLEUM AND

CHEMICALS (SHRI H. R
LE): I beg to move: -

“That the Bﬂl further to amend
certain enactments
- quent

GOKHA-

abolition of privy purses, sp -

. _of Rulers and to

- tain transitional provisions to
... enable the said Rulérs to at
. ‘just progressively - to. ¥
“i 0 changed. circumstances v
S .taken mto consiﬂeratio

: _Rulers. Cunsecment

Rulers of -

on deracognxtxon of -
Rulers. of Indian States and . .-

- s to abolish the ' privileges "
make cer-’




o ".mmted

j (Twenty-Smth) ‘Amendment  Bill,
. 1971, 'various  administrative steps

" “were ‘taken to withdraw the privi- -

leges which were attached to: the

former Rulers by virtue of executive .

- orders and statutory notifications.

. Some of the privileges of these
. "Rulers have been provided for by
. "cettaih enactments. Since there were
- no Rulers, the relevant provigions of
.'these enactments have also ceased
. to be generally applicable, though
. some- technical argument in favour
" of the view that some of these pro-
visions continue to be operative
- .cannot be eliminated without a for-
. mal amendment of the enactments,
The Bill before the House seeks to
‘ 'cumplete the process which was set
. in’ motion by the enactment of the
. Constitution (Twenty-sixth Amend-
© . ment) Act by making the necessary
- changes in the various enactments,

 While the concept of Rulership and
- 'Rulers as a privileged class has been

. done away with, the Bill does take
- into account the ‘human - problem

which has resulted and seeks to

make some provisions for this, As

" the Prime Minister  pointed out,

-while moving the : Constitution

- (Twenty-sixth Amendment) Bill in

- this House, there is no personal
‘animus against any individual
- prince. _Accordingly, as a transition-
- -al measure, to avoid undue hardship
. to‘'the individuals concerned, certain
" . concessions are sought to be given
“or continued fo the ex-Rulers by the
- Bill, These, however, are e

in. ‘scope and .
“only to those who were Rulers prior
10 the commencement of the Consti-

g tgct;on (Twenty-sixth . Amendment) -

‘These . proviamons ‘will spend
" themselves out in course of time..

I'-shall ‘now. -

mnu rsunderthevamu

. -and the Code of ..Civil Procedute,
., 1908, and {ii) exemﬁons under'

o 'taxaticm hws, ‘namely the

t!:e aunct.mmt of the Comtxtution.- Income~tax Act.

would apply -

pi-cmsians made in the Bill In: Tes-
pect of privileges: avajlable to to for-

S enact-

Cnmmal '.Procedure‘ IW"_ -

tax: Act, the Gift—tax Act

‘I-ghall. now deal w:th ‘the -
leges under the procedural

“laws,
Section 197A of the Code of Crimi-
nal Procedure provided for two :m--
vileges. In the first nlace, the prewi-. "
ous sanction of the Governmemt :s :

necessary. for taking cognizance .of
an offence alleged to have been com--
mitted by a Ruler of a former
Indian State. In the second place, -
the Central Government has to de-
termine the person by whom and the
manner in which the offence or
offences for which the prosecution of
a Ruler of a former Indian State is
to be conducted and that Govern-
ment has also to specify the court
before which the trial is to be held.
By virtue of the amendment propos-
ed in clause 2 of the Bill. these pri-
vileges will henceforth be available
only in relation to offences commit-
ted before the commencement of the
Constitution, that is, the 26th Janu-
ary, 1950, by a person. recognised as
a Ruler before such commencement.

Under section 87B of the Code of
Civil Procedure, a former Ruler was.
immune from arrest under the Code.
Except with the consent of the Cen-
tral Government, a suit agafnst a
former Ruler could not be tried and

-a decrege against a former Ruler
.could not be executed against the
property of sucb ‘Ruler.

Further, a Ruler may request’ the
Central Govemment to .appoint any
person. to prosecute or defend any
suit. on behalf of such Ruler. . By
virtue of the amendment . proposed
in clause 3 of the Bill, these: pmvi-
gions would be’ ava:lable only in tes-

_pect -of a suit based upon a cauge .of

explain - bneﬂy the -_:actxon whmh aro@e before. the comi-

'I‘he ) cont(n

of - 197A of th Crﬂ‘;ﬂc mdm
.0f “sec. e Crx. BeC-
: tim 878 ot

the Ciﬁl u.l'ramdm
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Code in respect of pre-Constitution
otffences or acts will have very limit-
ed coperation in action and practice,
and i& in accordance with the observa-
tion of the Supreme Court that
broadly in the light of the basic
principle of equality before the law,
for past dealings and transactions,
protection may justifiably be given
to Rulers of former Indian States,
As a conzequence of the abolition of
privileges under 187A of the Crimi-
nal. Procedure Code and sec. 87B of
the Civil Procedure Code in respect
of offences or acts subsequent to the
commencement of the Constitution,
it is no longer necessary to retain
sec, 168 of the Representation of the
People Act, 1651, which provides
that the provisions of this section
will not apply in relation to a Ruler
who has been nominated for an elec-
tion from the date of such nomina-
tion till the declaration of the result
of the election and also in respect
of certnin offences alleged to have
been committed at or in connection
with such election. Hence that sec-
tion ig being omitted by clause 4 of
the Bull.

I will now pass on to deal with the
exemptions under taxation laws. The
exemptions under the Income-tax Act
n respect of privy purse and under
the Gift Tax Act in respect of gifts
made out of privy purse have virtual-
ly become nliose with the abolition of
privy purses and the relevant provi-
sions are being omitted. With a view
to enabling the Rulers to adjust them-
selves progressively to the changed cir.
cumstances, 1t 1s proposed to coniinue
the exemption under the Wealth Tax
Act 1857 inrespect of one official resi-
dence and heir loom jewellery of each
former Ruler for his lifetime. The
continuance of the exemption in res-
vect of heirloom jewellery is also in
the nationgl interest because the
exemption is subject to a number of
restrictions which are designed to
g!;tsué‘:nzl;at thedpeirloomfjewenery i:

ried, disposed of or sent ou
of India. Likewlse, it is alsg proposed
to provide for exemption of ex-gratia
payments which tngy be made by the
Central Government to the Rulers
consequent on the abolition of the
Pprivy pursés and to vestrict the exemp-

States (ctr, oty Bk B4

tion in respect of palaces to omne
palace. If these ex-gratin payments
are to serve the intended purpose of
enabling the Rulers to adjust them-
selves to the changed circumstances,
it is necessary to provide for exemp-
tion of the same. I commend the Mo-
tion.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
certain enactments consequent
on derecognition of Rulers of
Indian States and abolition
of privy purses, so as {0 abo.
lish the privileges of Rulers
and to make certain transi-
tional provisions to enable
the said Rulers to adjust pro-
gressively to the changed
circumstances, be taken into
consideration”.

SHRI BIREN DUTTA (Tripura
West): This 1sa Bill which actnally
expresses the hesitation of Govern~
ment to do away with the princely pri-
vileges. The title of the Bill ig very
good But if we go through the Bill,
there are some provisiong which are
necessary , but what we find isthat
the ex-Rulers are so much in the
heart of Government that even while
abolishing the privy purses they are
going to be given amounts to rehabi-
litate themselves in the changed cir-
cumstances, This seems to be a very
serious problem for the Government
to look after the Rulers whose pri-
vileges thev are abolishing. But
when the question of looking after
the ordinarv people comes even un-
der this Bill, there is not a word of
svmnathv for them. There are thou-
sands of employees of these Rulers.
They have not been shown any sym-
pathy in regard to rehabilitation,
The Government are practically sup-
porting the exploiting classes, the
Rulers, monopolists and so on. The
first consideration comes for the ex-
ploiters, not for the exploited. Why
ig it that not a word has been utter-
ed for these unfortunate employees
of the Rulers after the abelition of
the privy purses, not a word about
giving anything from these amounts
to those who have served under the
rulers? What will be their fate?



Mrj gfﬂldidn |

V. Demands that “Rs.
be given to these ex—Rulers out
{.cbmpassion ‘to.the Rulers and
-their family - ‘members as ex-gratia
payments. All compassion flows foi
-gections - of society who are

" history practically are still main-
- taining a kind heart for the ex-Rulers
. ~and have demanstrated it by this
em-amtia payment ‘to them,

oAt the time of the consideration of
_the ‘abolition of the privy purses
‘we - demanded that no money
shwld be . given to the Rulcrs; . if
'anythmg has to be given. it shou}d
be .given to those who were the em-
glo ees in the services of
‘Rulers, Here in this Bill, as T said,
‘there is ‘not a word about them. 1
-+ retuest the Minister to consider this.
1f ‘you have so much sympathy for
the Rulers and theéir relatives. why
not some sympathy for those who
. are employed d(v these Rulers? With
‘these few words, I support the Bill.
- *SHRI M. KATHAMUTHU: (Nag-
. .apattinam): Mr. Speaker, Su- The
. Rulers of Indian States (Abolition of
- Privileges) Bill 1972  has been
brought before this House as a result
~ of persistent demand of Hon. Mem-
. bers .of both Lok Sabha and Rajya
Sabha. Thig Bill purports to abolish
.. certain privileges and immunities en-
S _joy ‘by the former rulers.
.~ While T extend my suppcrt to this
K Bill to the extent that it seeks to

withdraw the exemptions granted to

. the ex-rulers under the Gift Tax
. Act and to revoke the immunities
- from. Criminal Procedure Code,

. cannot per  force extend my whole
- “hearted -support to the

l&i‘ovmions of the Bill

1. cannot, for example. accept the -

praposed Amendment to Civil Proce-

~'. dure Code in this Bill. It is common

- knowledge that a large number - of
- civil suits relating to the properties

X in ﬂm yaar 1954 variad

€ ‘seen in’ the Su lemcn- ~the inventory. ‘prepared,

 those
“: not - really the producers of any
*.. 'wealth, who are in' the context of

these.

remaining‘ v

the eéx-rulers are pending: *befnref;:
,‘the courta, To give a classic example, '
of his plots.and lands -

Y ]
1948, C uentl there are.inn
merable civi. sults ‘filed ‘and” pending
in the Courts, Therefore, Sir, I am
opposed even to limiting - the immus"
nity under the Civil Progedure. Code

. to ‘acts and omissions of the rulers -

before - the - commencement of the -
Constitution, Sir,” you are aware of =~
the noble cencept of “Equality b«
fore Law”. I am unable to reconcile ' -
myself to the discrimination sought '
to be perpetuated through this Bill
in favour of former rulers. You will
no deubt agree with my demand that
the Civil Procedure Code should be:
applicable. in a uniform manner to all
the citizens of our country.

I want to bring to your kind atten-
tion another unsavoury and odious
comparison of the ex-rulers with the
rulers of a foreign state in the mat-
ter of enforcement of Civil Proce-
dure Code. You will find this in
clause 3(a) of the Bill. T consider
this as totally unwarranted and un-
reasonable.

Similarly. this Bill provides for
exempting the ex-rulers from prose-
cution under Criminal Procedure
Code for offences committed bgfore
the commencement of the Constitu-
tion. What is the basis for such an
exemption in the case of ex.rulers?
If they had committed offences even

.before the commencement of the
_\¢5£Constxtutxon they should be proceed~
Y od

against in accordance with the.
law -of the land.

h thxs introductory speech while_‘
moving “the  Bill, the hon. Minister
stated that the exemptions under
the Wealth tax . ate being limited for.

"the life time of the ex—rulers 1 feel -
‘that even this concession is not war- -
‘ranted. 'T would :now refer. to @ the
“exemption given under the ‘Wealth-

Tax Act in. respect of heirloom’ je-
wellery of ex-rulers. It is prowided -
under clanse 5(b) of the Bill that

‘reagonable ‘steps ghall be'. faken 'for.

keeping ‘the heirloom jewellery sub~ .
stantmlly on- i _;arlginal shape S

o

By the Grwalior Maharaja-  the frimi e
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vision. But the ex-rulers will have
no compunction in circumventing
this provision. The shape of the heir-
loom jewellery may remain in tact
but not the contents. To quote an
instance, Sir C. P. Ramaswamy lyer,
who headed the Hindu Religions
Endowments Commission in 1 \
had stated in his report that though
the Temple jewellery and other
ornaments had maintained their ori-
ginal shape, their contents had been
removed. In his introductory speech,
the hon. Minigter felt that these
hewrlooms jewellery  are precious
antiquities of our country and there-
fore they should be preserved If
that were so, why should not they
be removed from the possession
ex-rulers and kept in national mu-
seums?

Sir. 1 would now turn to another
pravision mn the Bill. In anticipation
of making ex gratia payments to the
ex-rulers, a provision has been made
m the Bill to grant exemption to
such payments; {from the Income-Tax
Act. The issue of ex gratic payments
to ex-rulers has a long history, When
the Constitution (26th Amendment)
Bill was proposed, an attempt was
made to provide for such exr grata
pavments to ex-rulers The hon.
Members belonging to Opposilion
Parties opposed such a move Again,
when the President’s Address. which
carried a reference to transitional
allowances to ex-rulers, came up for
discussion in the House, we opposed
the move again Iavineg abolished
the privy purses now Government
have decided to make ex gratia pay-
mentg to the ex-<rulers Anv one
would have naturally expected that
Parliament should first discuss the
gueation of making such pavments
before giving approval to the Bill
npow before us. Marely because the
ruling party has a big majority in
the House, the Government have de-
cided to pay Rs. 10.70 crores ex gra-
tia to the ex-rulers Sir, kindly note
that this is an ex gratia payment but
not compensation,

Mr. Speaker, Sir, yestardu:;, but
for your kind intervention. the sup-
Plementary Demands providing for
exm gratis payments would have been

passed by the House. Sir, I feel, be~
cause they have a huge majority in
the House, Government are paying
scant respect and regard to Parlia-
mentary norms and propriety,

Sir, who are the persons to receive
these ex groiia payments? It is the
rulers to whom nearly Rs, 102.60
crores have been paid by way of
privy purses durmg the last 25
years From the newspaper reports,
we find that ex gratwz payments are
being made to the rulers who have
properties worth Rs 50 crores or
Rs. 60 crores Do we not know that
Nizam, Mysore Maharaja, and pati-
ala Maharaja have huge properties?
As far as my party is concerned, we
are totally opposed to the idea of
making exr gratia paymenis to the
ex-rulers There is no justification at
all for making such payments. I,
thetefore. request the hon. Minister
to bring forward necessary amend-
ments 1in the Bill

Sir, the rulmg partv, at the time
of Mid-Term Poll had given assur-
ances to the people and to make ex
gratia pavments runs counter to the
pledges given by the ruling party
to the peaple I regretfully say that
there are polifical motives behind
the decision to make ex gratia pay-
ments to ex-rulers

Even before the principle of ex
gratia payments has been accepted
by the Parhiament this Bill provides
for an amendment to the Income-Tax
Act for granting exemption from
income tax for such payments,

Sir, T would request the hon.
Minister to withdraw this Bill and
after incorporating suitable amend-
ments on the 1ssues I have raised,
this Bill may be re-introduced in
the House,

With these words, I conclude,

*SHRY J MATHA GOWDER (Nil-
giris): Mr Speaker. Sir on behalf
of my party, the Dravida Munne«
tra Kazhagam. T would like to say
a few words on The Rulers of Indian
?Qt?a;es (Abolition of Privileges) Bill,

*Ihe original speech who delivered in Tamil,
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8ir, I welcome this meagure which
geeks to abolish the exemptions and
immunities enjoved by the former
rulers. But 1 am unable to appreci-
ate the announcement of the Govern-
ment that these former rulers would
be ghven Rs 10,70 crores ex gratia.
What for they should be paid this
huge sum? These rulers have amas-
sed wealth and riches and they have
all their monevs 1n  umdentified
accounts in foreign banks Do the
Government want to add to their
bloated wealth by giving this sum
of Rs 1070 crores? Sir, you will
sgree with me that it is not proper
and just that these former rulers
should be given Rs 1070 crores,

Just when thic Bill has been in-
troduced in this House providing for
the abolition of the privileges en-
joyed by the ex-rulers, the announce-
ment of exr gratia payment of Rs
1070 crores appeared in the Press It
is just like giving chocolate to a
crying child 1t 18 quite undignified
on the part of the Government to
make such a declaration Either they
could have withheld this announce-
ment of paying Rs. 1070 crores ex
gratic to the former rulers till this
Bill is passed by the Parliament or
they could have brought this Bill
after paying Rs 1070 crores to the
ex-rulers I suspect the sudden gene-
rositvy  of the Government and T
would like to kndow whether there
is any political motive in this move
1327 hrs.

[Mr DEepUTY-SrEARER in the Chair.]

The other day in the newspapers
I came across a news item stating
that the Deputy Minister of Rail-
ways, Shri Shafi Quereshi expressed
the view-point that the award of
one-man Tribunal which recommend-
ed the pavment of night duty allow-
ance to 13 lakhs of ratlway workers
is not binding on the rrment.
When the payment of night duty
allowance to the railwav workers is
recommended the Tribunal set
up by the Government., the Govern-
ment shrinks But this bounty of Rs
1070 cororee ic being given to the
ex-rulers Similarly the Govermment
{s not cominy to anv definite deci-
sion in regard to vpayment of dear.
ness allowance to its own employees
wha are in great distress on aceount

KUGUSY 26, 1972 States {ele, ete) Bt @

of soaring prices. Here, the Govern-
ment in an unseemly %‘um declares
the payment of Rs 1070 crores ex
gratic to the ex-rulers.

If T say that the Government have
not kept up at their plighted waord
during the mid-term poll, it might
be said that the Member bhelonging
to the Dravida Munnetra Kazha

s an unwarranted criti .
But, the hon Member who preceded
me, Shri Kathamuthu belonging o
the Communist Party of India with
whom the Ruling Party has a joint
front, has made the charge that the
Government have failed miserably
in fulfilling the promises given to
the people of the country during the
mid-term poll,

The ruling party got this overwhe-
Iming maijoritv mainly due to the
propng:nda of Government wanting
to abolish the prnivwy purses and
other privileges of the former rulers.
Now so soon after coming to power
on this plank the Government are
trying to squander the public mcney
in paving Rs 1070 crores to the
former rulers

The other day we had a discussion
in this House on the drought situa-
tion prevaiing 1n the country There
are reports of starvation deaths 1in
the drought affhicted areas The peo-
ple are in great distress on account
of price spiral The majority of our
population has not shelter has not
been getting two square meals a
day and the spectre of unemploy-
ment is looming large over the coun-
try. Could not this sum of Rs. 10.70
crores be used in removing at least
to some extent the wide-s?yreud po-
verty in the country and in wiping
the hot tears of famished children

of our country?

Just because the Prime Minister
has decided on this question of pay-
ing Rs 10.70 crores to the
rulers, a provision has been made in
this Bill to amend the Income-tax
Act for giving exemption from pay-
ment of wmcome-tax on s
This House has not been given an

%pgorhmity to discuss the issue.

STt s poper, Birs 1o this
compli, Is opet, 5
according to democratic norms apd
traditiphs?
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Thé pesple of our country will
glwa a fitting reply at the appropriste
time and the Government will have
to face that eonsequence, 1 would
regquest the hon. Minister to with-
draw this Bill, No exemption from
imcome-tax should be lowed for
such payments This section shculd
be suitably amended. In ,
would reguest the hon. Minister to
delete the provision which speaks ot
ex graﬁa paymeni {o ex-rulers,
which 15 repugnant. unjust and un~
warranted.

I oppose this Bill on this score. It
can be re-introduced after deleting
this provision regarding ex gratia
plas:iment. With these words I con-
clude

sft sy o e (YT .
AT HEIEH, TO-agreesl & e
9§ WA g & Iy Iv & fagarfes
AT 37 3T 48 fadue S 9mar g
aaraifaw Er amar s ¢ e fawr ar
%! 37 97 fagns wraTRYT 9@ W wnan
g o sy g & o Y
wzeey g% ofdfemfr @ frmrarfawe i
qaea At vaAr | AN findy aF T o
RAT AT A A AreE gEME R
gfiz ¥ ste aarear e A gfc & o
o T urawgs warf v I8 & aqg #
wawar g e ol frdg wfr w0m | feg
W& qw yairfy fradt ¥ 1 mor o 3
frfiwrfuere warr $4a@ g oY -
an foar or gy § waeed g€ ofufufa
arq § g% w7 qrey w18 3§ giaer sqwe
¥ 1@ am ® fag o I qHEE
fawdt wree 8, grolvwer qorfwe & R
sty afn 10wl 75 wre A g ey
Few wmare o ag foar o @t § ? agt
o wary § fo wewrdt gk afchidfy & ore
W ued WY, g o, aw A fw gy m,
Py, xerwr wrare W wrg 7 ool e ¥
wok fvr o) folt o Bt fr a7 W
it qudle worer fad, Wt s
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# fadwr, wtn qr s §, o1 o sy
& wu 7 gz SAR W #E s o Sfer
$w uar agy wav | A gw Ay a1 dav €
wrar & O wa Wy W Sudyy dYfefoew
foay & A a8 gowwrawmy &Y

I 9% arq 37 v vad o gfe ¥ R foar

e, dar R TE Wi ws ¥ | w0
#77 & o yeyd wEREr & g 6 aw-
garx % ¥ § wagd A A Afesien
g1 gy %1 32 F o fr N A
fx graw ag warwr a7 fiv ag awd anfa
¥\ g e ooely g€ afifiafr & weelt
g€ ok write £ I AT AgT R wrf }
I qew § & wamar & fa @ fashy
aerfe & | 9T A WA § TG AT W
sEEe § A gae wrg § 5 1y vergan
ST WAYE AT ® WA T W15
F3re 5 § FRTY WOEAT oY vy & |
sifax a8 Wt ox Nfefers fors ® A
FR AT 2, TH ¥ AWHALT 7 AV LAY
AT & =g FAT oW § @ A@T ] | ¥
% ¥ vgr © & v qfgur et § gw oy
3@ 7@ § Afwr g § aearon @ frar
TR gw § | TAfeg g ard o amr %
A fogre & v AH Gar aifgg ) }A
g URETET § FRR, WS uhide, w77
aw g fFar v & 9 9% & aET g
arfgy | F& forwrer Qe fvar, o T
ot fs gewy fafe A Az & w9
aft fvar o T § &Y g9 w1 9 % wie
wifa Y g qer & qed ® ol f
wrf, TAWT WU wAWA §, J€ wATEv |
gry defvidve fe @ ardd oY ndt wer w3
g qgfe Aix oooo & awd W

MR. DEPUTY.-SPEAKER: How
gws’the Simla agreement come in
ore?

mmmm:?wﬁrﬂﬂ?
Ik Wg W ow Ofter  gen, Wy
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[sfy e ey
it o sy wrar § o GEt o oY
Wt wofY et § 1 gn ot w1 Qe
four ®@ & A ap ogaIR wR §
e & qm & wwd

yefu A ogs wrg fsse s ag
Fg af-few dfides o aY gw & 48
gaTy ratfg fear gr i fee ard
dzoft ¥ w7 wfeg e ok 7 ¥k
frmafarg 1 wrer oY s fadterfieT< g
FER O v g1 & & wrferT 9w ¥ wET
#qT § ? o woAfam g F ad asr
NETTAHY FY 94 wrg @9 w7 a8 T
TQer @ Af ¥ 7
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w7 fear sy a7 99 % fog ot 5 wrwr WY
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wreqr Wt §, 9H R Wt @ gU aww W
v wrar ) 9% & fyigrheere &) a® 7y,
dfsT Ty e o1 @ @ Ty @
#7 fadarfaere o) § & W) s ¥R
& I FLF wurar § 1 oftaw ¥ qravge
TR S AT &Y, 47 ¥ GEH, N W
O wrg W T Sy %41 § 7 Wo-Rgra-
at & wigwr warw T kg fem
amr vl & W fadwfiere § s
arz § forg ) wirre faar § ow wiwTe
® I gad ol @y &

g% argd § s 3o g & sgwr
WIT ag AT ®HATY S T q¥ fade
97 IUF! FAT § T GIST F1Y HiT 78 WY &
TWAIfaE Aerw qr FT UN-HETY-
et ®1 T woet M @ T & faw gawr
Igavr 7 fwar wrg, 47 2wr § irdy 99
agfawa & a1 % T ¥y Iy e §
# weft ot & FEAY A 0F g FwaAT
sfa? TR-agros 7y Aqw § AT gy W
T T WX q@r W= § A qgr W WY
gHIatmga s @ O fs
F W & 1942 ¥ wH9t ¥ faed v
foar ot w3 & | T¥ o gAr? g
regafar off oY &1 mq frR wdt mreee
# figear afy forar 1 o 2y wri wedtfon

N rmaIgB, whgry
&Y ot § g www i aff s & 1w
ot oy st vz fear w1 P oY ofc
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iy & w5 § I wodt 7o 8 8 g
Ko TR 7 fwar arg WiT IAE wH-
Xrd ot freqried ) wgH Swer wr
swaenr §, XF &) QR 9T W19 SE0W T |

SHRI SHYAMNANDAN MISHRA
(Begusara1), This is only a conse-
quential measure and therefore there
18 nothing substantive to be examn-
ed in 1t Perhaps this measure was
not necessary at all There was a
hint of this in the speech of the hon
Minister himself It may be that
due to the amendments that we had
carried 1n December last many of
these provisions and laws would have
automatically been rendered infrue-
tuous Even so, if by way of abun-
dant caution Government had
thought 1t fit to move these amend-
ments, we could have no objection
But v hat intrigues us most 1s that
m spite of the clear direction of the
Chair yesterday we have not been
given to understand what would be
the basis of the ex gratia payment to
be made to these ex-Rulers. We had
raised this point in connection with
the Supplementary Demands for
Grant~ We have not been told what
would be the rationale behind this,
what 15 the arithemetic behind this
figure of Rs 10.70 crores When the
haon Minister spoke a little while
ago, he did not give us any idea
gabout 1t If he has not done so, on
t¥chnical grounds I cannot take ob-
jection because this Bill seeks only
to give them a tax concesston But
I thought this would be the oppor-
tunity for the Mimnister to enhghten
theé House about the basis on which
they have demanded this amount

Therefore, the whole thing remains
ﬂxatmmth ous. We have earlier h&ig
ere i1s something privy to
abdhtion of the puv§ ppm-se We
have always taken objection to the
hidden dimension of the abolition of
the privy purse. Onhce 1 had occasion
s that in this increasingly
seemed 1o be lengihaning her slonves
e eeves
and something up her
slotves,

keeping
mﬂw m&i;nsd;hem l::,-xo\:v,L
. We n
inm%wmmmm“
@ﬁm‘ payment of this huge
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We are being asked to give tax
concession to them, to make these
payments completely tax-free, We
really do not know for what pur-
pose we are being asked to make 1t
tax-free

It 1s said that these payments are
ior a ‘transitional perod”, trans
to what” Then 1t 18 said that it is for
helping them to adjust themgelves to
the new circumstances. Adjust, again,
to what level? Had the G]uvernment
apphed 1ts mind to the leyel to wg:ich
1t would hke the princes to adjyst
themselves” We are kept in the k
about all these things, So, we really
do not know what 15 exactly the
concept of the transitional payment,
what 1s exactly the concept of the
adjustment to the new levels, because
we do not know what these new
levels are and how "they have been
concetved One could have a

flerent 1dea altcgether about re-
habihitating some of the small ex-
rulers who get only paltry sums of
money but this is not the oceasion for
me to elaborate on that So, I would
leave 1t here .

But the one point on which I would
hike to reinforce what has been said
by the hon Member Shri Joshi, is
with tegard to the palaces Here we
have got certain examples of how
the government have treated these
galaces in a mysterions manner It

as come to our notice that some of
the palaces of the Maharaja of My-
sore, the ex-Ruler of Mysore, which
had been treated as State pro y
is now sought to be t.reateé)r alsm%-
vate property of the ex-ruler We
have been maintaining these palages
at a huge cost of about Rs 1 lakh
annually and yet 1t 1s bemng urged
that thev are to be considered as
private property The other day we
were told in the Ccnsultative Com-
mittee by the Home Minister that
this matter has been referred to the
Attorney-General May I say that
earlier when thig matter was con-
sidered by the Government of My-
sore when Shri Veerendra Patil hap-
pened to be the Chief Minister, ﬁ
vza:h catggotxgca%ly M:;13trated otrl‘m ?e&n
o, e State o sore ey
could not Itreat thifm paiui'; fy private
porperty It wad a e Addvo-
cate-Genéral of Mysore that they
could not be treafed as private pro.
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[Shri Shyamnandan Mishra]
perty, And yet the Central Govern-
ment informed the State Govern-
ment of Mysore only the other
that they might be treated as private
property.
* 80, I would hike to urge that these
things, these palaces or, for that
matter, even making these payments
as tax-free, we are not able to com-
prehend them fully. If only one palace
15 to be given, then we must be fur-
nighed an inventory of all the palaces
and told whether some Spalaces are go-
ing to be treated as State property,
according to the merger agreements,
or some other palaces are going to
be treated as private property accord-
ing to some agreements. These
things have not been shared with
e

However, so far as this measure is
concerned, I would like to say that
we have absolutely no objection to
the consequential amendments that
have been proposed. But the impli-~
cations of some of these amendments
have not been clearly made out, and
therein lies our objection. I hope
during the reply the hon. Minister
will try to enlighten us on these
points,

SHRI H. R. GOKHALE: Sir, as I
said in my opening speech, the Bill
seeks to amend the provisions of
various Acts which are there in view
of the privileges which existed in
favour of the farmer princes. The
hon, Member, Shri Shyamnandan
Mishra is quite right. As I said in
the beginmng, a view can be taken
that after the abolition of articles
281 and 362, even though we might

ot delete the g&;ovisio the vi-

es will not be available to the
rulers. But in matters like this Gov-
ernment thought that the question
should be put beyond doubt and,
even if not necessary, at least these
blots on_the statutes books should be
removed, and that is why fhese
amendments have been proposed.

While all speakers who participat-
ed in the debate supported the mea-
sure, various questions have been
raised which indeed are no doubt re-
fevant, The guestion that was
raised btz otg: hon, lédemiierfwﬂn;
re, gmendment ¢
mm‘ld Procedure Code. 1 have i
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cated earlier that the situation after
the abolition of the concept of the
rulership 1s now s¢ different that
the protection which wag given to
the former rulers, who at one time
claimed to be equivalent to foreign
rulers, has no justification te remain
on the statute book. For example, no
prosecution can be launched without
the prior approval of the Central
Government. If they have to prose-
cute, or defend any suit in a court
of law, the Central Government
should provide them assistance.
These are matters which are clearly
out of date after the abolition of
articles 292, 362 and so on. One hon.
Member said that even for offences
which took place prior to 26th Janu-
ary 1950, prior to the commencement
of the Constitution, the 1mmunity
should not remain In other words,
after nearly 25 years have gone, if
somebody wants to launch a prosecu-
tion for some alleged offence which
may or may not have been commit-
ted prior to that date, he should have
complete freedom to prosecute the
ruler like any other citizen. Apart
from the fact that even in respect
of ordinary citizens such a stale
prosecution will normally not be en~
tertained by any criminal court, it
was thought desirable that while the
immumty lasted and did last, whe-
ther rightly or wrongly, till the
Constitution came into force, for
acts or omissions which were com-
mited prior to the Constitution com-
mg into force the immunity should
remain and it should not become a
handle in the hands of some people
who might have a grievance for one
reason or another against an indi-
vidual prince to take the matter to
a criminal court for a 25-years old
dispute in a criminal matter, But it
is quite clear that after the 26th
January 1850 there 1s no protection.
8o, if an offence is alleged after
that date, it can be taken to a crimi-
nal court by any citizen and the
rulers will be dealt with as any
other individual citizen would be
deglt with in a criminal court, after
the passing of this amendmient,

With regerd to the Civil Progedure
Code some refevence was made “and
ins - also poinfed

aothe tanreg ware
ontlttmmﬁhgum 1
am gure they must mm
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ing after the appropriate approval of
the Central Government was ob-
tained under the relevant provisions
of the Civil Procedure Code and those
disputes will certainly go to a civil
court. The question is if for 25 years
or so no proceeding in a civil court
has at all been instituted till now,
should we or should we not continue
the immunity in respect of cause of
action which arose prior to 26th
January 1950.

The provision makes quite clear
that if there is a cause of action
after the passing of the Constitution
and. of course, subject to the law of
limitation of the land, there fis no
bar now. there is no immunity now,
for any such civil suits being filed
against any former ruler, The courts
are open. Every litigant will be
free to go against a ruler for any
cause of action after the Constitution
came into force and for that matter
against any one. The immunity from
arrest is also taken away. There is
no such immunity.

Then. a reference was made te cer-
tain other provisions like the amend-
ment to the Income-tax Act, the
amendment to the Gift Tax Act
and the amendment to the Wealth
Tax Act. As I have pointed out ear-
lier. before the passing of the pro-
posed Bill, the provision is that cer-
tain palaces were exempt from wealth
tax. Now, what is done in respect of
a former ruler who was recognised
before is this. After the amendment
of the relevant definition in the Con-
stitution, article 366, there is no ques-
tion of recognising a new heir or a
successor to such of those who are
alive and who have ceased to be
rulers after the passing of the
Twenty-Sixth Constitution Amend-
ment Act. In respect of them, only
one residential house has been ex-
empted from the levy of wealth
tax This too has been made appli-
cable during the life-time of the
ruler. There is no new ruler now.
Such as those who are living will be
havine a house and that will be
subject to exemption from the wealth
tax. There is me auestion of recog-
nisine a successor now. There is no
auestion of anyvhodyv taking his place
hereafter.

BHADRA 4, 1894
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With regard to the Gift Tax Act,
the provision is the same. There is
no exemption from Gift Tax. For-
merly, if any gift was made from
the privy purse amount, may be to
his relative or to his friend, that
gift was free from gift tax. Now, no
gift made from any ex-gratia pay-
ment is free from gift tax and no
gift made from arrears of privy purse
amount which might have been paid
is free from gift tax. That exemption
is altogether taken away.

With regard to Income-Tax, the
provision is two-fold. There really a
question arise as to the ex-gratia
payment. Let me make it clear that
the present Bill does not authorise
ex-gratia payments. The authority for
payment ‘is not derived from this
Bill. The authority for payment will
come only when the Demands are
considered by the House. The argu-
ment was that the House is not con-
sulted. The House will certainly be
consulted. Unless the House passes
the Demands, no payment can be
made at all. Therefore, there is no
question of making any payment
without consulting the House.

SHRI SHYAMNANDAN MISHRA:
But the House must be able to
comprehend the demand.

SHRI H. R. GOKHALE: I entirely
agree with you. The question comes
when the demand comes for consi-
deration.

SHRI SHYAMNANDAN MISHRA:
Before that.

SHRI H. R. GOKHALE: Whether
it is for Rs. 10 crores or whatever it
is, certainly, the hon. Member will
be entitled to ask the Finance Minis-
ter as to whether there is any ratio-
nal basis or, if he wants to say that
the basis is irrational, certainly, he
will be entitled to say that. So far
as the present Bill is concerned, there
is no authority to pay. All that it
says 18, in the event of a payment
being sanctioned in the appropriate
way by Parliament, then the ex-gra-
tia payments will be free from In-
come-tax.

Now. it wag said why this exemp-
tion from tax. What is the basic
objective? If there is a difference
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cpgns?n pe Wlﬂm t is a diff
y n a er-
m e word "princes” is

ﬁh that everybody conceives that

are very bi% rulers. But the
reality is that all the rulers are not
‘tgﬁ;mlers. There are quite a few

are really small rulers. The
privy purse }Jayments were also very
smail, That is why, even at the time
when the Bill was moved in the
Hoéuse for amending the Constitu-
tion, the Prime Minister said that
we would look at this question not
with any animus aganst individual
princes. fact, w it was left to
me to pilot the Bill as subsequgent
stages, at that time, I had also said
that particularly for the smaller
princes, the Government will have
to take into comsideration as to whe-
ther some transitional payments
should be made or not. This position
was not left in any doubt

Now, the question 1s, if this pay-
ment is to be made, if it 15 sanc-
tioned by the Parliament, then there
15 no pomnt in making the ent
1f 1t 15 subject to tax The idea 1s to
enable particularly the smaller rulers
to rehabilitate themselves during the
transitional period and to adjust
themselves 10 the changed circum-
stances. The payment should not be
in the nature of an eye-wash Then,.
there is no point If the payment is
made and substantial percentage of
it is taken away by the Government,
1t is only a payment 1n name
It 15 not a payment in fact to the
ruler concerned and it does not serve
the purpose for which the payment
15 sbught to be made That is why

only m the event of an appropriate
grant being approved by the House
and a situation arising when ° ~ay-

ment has to be made, then ise pare
ticular clause relating to exemption
from tax so far as these ex-gratin
payments are concerned will operate

It has also been said that while
so much has heen done and g0 much
has been said about rulers for re.
habilitating them or for enabling
them to adjust to changed circum-
stances, nothing hes been said in
this Bill with regard to the number
of imployees_uf the ex-rulers. Let me
make it oguite ¢lear at the outset
that the Government iz not behind
anybody in their concern and in
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their sympathy for the yees of
the ex-rilers or wt least for af
those as are likely ta lose theit jobs
m the changed c¢ircumstances. I am
1 a position to say that the matter
18 under consideration of the Gov-
ernment., In fact, the State Govern~
ments have béen approached and at-
tempts are being made to see that
as many of them as possible are ab-
sorbed n Government service in
their appropriate flaces, according to
their position, ability and so on

so forth But 1t 13 not understand-
able how a provision with regard to
absorption can be brought in this
Bill The Bill deals with the aboli-
tion of privileges, An unfortunate
consequence is likely to occur of
which the Government 13 aware and
the Government 1s thinking of the
matter and is taking precautions to
see that some adequate steps are
taken, that the State Governments
do consider the matter sympatheti-
cally Whether 1t 1s a guestion of
unemployment of the emrployees of
the former rulers or for that matter
other unemployed persons, it i1s al-
ways the concern of the Government
and the question of the employees of
former rulers cannot escape the
attention of the Government

Something was also said with re-
gard to heirlcom jewellery, What
was said was that this should mnot
have been done The provision which
obtaing before the passing of this
Bill 15 that prior to the passing of
the Wealth-tax Act, the heirloom je-
wellery of a very few rulers was re-
cognised by the Central Government
and the same was made the basis for
exemption from Wealth Tax Act,
When the Wealth Tax Act came, the
provision was that the <Central
Board of Direct Taxes under the
rules as framed by the Central Gov.
ernment would be entitled tn con-
trol the use, utilisation. disposal, ete.
of the herloom jewellery and, sub-
ject to these rules, subject to these
controls, the heirloom jewellery
some of the other rulers might be
recognised, Nearly 25 rulers had ap-
nlied and the cases of only those who
had anplied were considered by the
Central Board of Direct Taxes. In
their cases, on conditfons which were
imposed and whic!
down bv appropriate ‘rules
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Central Board of Direct Taxes, the
heitloom jewellery was récognised as
free from wealth tax.

The present Bill goes a step fur-
ther. It wantg to impose, in the case
of heirloom jewellery recognised by
the Central Government, similar
conditions or, may I say, to a certain
extent, more stringent than the
rules framed by the Central Board
of Direct Taxes under which heirloom
jewellery has been recognised and
exempted from wealth-tax. The result
1s that all rulers who d been
claimmng exemption from wealth
tax now will be entitled to the ex-
emption subl)ect to the provisions of
this Bill only if they abide by the
conditions and terms which are
given 1n one of the clauses of the
proposed Bill For example, there is
control on the disposal, control on
the substantial variations m the na-
ture of jewellerv and control over
taking oui their jewellery outside the
country and so on and so forth

There can be no ruler, after the
passing of this Bill, who can be hav-
ing heirloorr jewellery without any
kind of control imposed by the Gov-
ernment Somebody suggested that
these were antiquities and that
Government could take them over.
I might mention that the Anti-
quities Bill has been passed only re-
cently. in this Session. ‘Heirloom’
itself means an article which has
come down from generation to gene-
ration: that ig the dictionary mean-
ing of heirlootr If such jewellery is
there and if it 1s over 100 years old
ag the Antiguities law provides, in
appropriate cases, it is still to
the Government to consider whether
it should be taken over or not The
provision here does not prevent the
Government from taking it over: if
it is heirloom which falls within the
definition of ‘antiquify’ under the
relevant Act vassed by the House.

14 hw,

I would sssure the House that the
e o
w -

glon T 2% Amontment) BI

vassed, It was clear
even at that time %, :vdeiﬁle it
Y iy "
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was g?& thaifl 't:lk:ie anacht:yomm ’gf.
miun ng s country &

leged class who went on getting
purses without a correspo:

tional responsibility should be abo-
lished, Government did not want to
windictive, did not want to use itg
powers to attack the princes
really deserved some consideration
and who were required to adjust
themselves tp changed circumstances,
Therefore, the Bill which has been
broufht before the House is_in
keeping with the policy of the Gowv~
ernment which has been stated be-
fore the House earlier also.

I am sure, when the question of
authorising any payment in the na-
ture of ex-gratia comes before the
House, the members are bound to
raise questions and Government is
bound to give clarifications.

With these clarifications, I com-
mend that the Bill be taken into
consideration.

SHRI SHYAMNANDAN MISHRA:
Mr Deputy-Speaker, may we seek
your guidance now? Vesterday it
was ught that if the discussion
on this Bill preceded the discussion
on the Supplementary Demands, then
probably we would be in a position
to comprehend the Demands with
which we would be confronted. Now
as the hon. Minister has said, this
measure would apply only after the
Supplementary Demand has been
passed. Of course, the position is
like that

We do not know whether this
should have ,'preceded the Supple-
mentary Demand or the Supple.
mentary Demand should have pre-
ceded this measure in order to make
us better informed about this matter,
We really do not know. How are we
going to understand the Demand ful-
lv? Do you want us to know frem
the Finance Minister when the Sup-
plementary Demand comesg up for
discussion or would vou like us to
be equipped with information before
we come to discuss the Supplemen-
tary Demand?

MR. DEPUTY-SPEAKER: There
is no conflict. The present Bill says
that, in case there is ex gratic pay-
ment, that payment will be exempt-
ed from jhcome-tax,
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SHRI SHYAMNANDAN MISHRA:
It would have been more logical to
%av: the Supplementary Demand

s

MR. DEPUTY-SPEAKER: In case
there 1s any ex-gratia payment, whe-
ther the House should agree to a
particular amount for this purpose,
that will be taken up when the
Demand comes before the House.

SHRI SHYAMNANDAN MISHRA :
We were promised yesterday that,
during the course of the discussion
of this measure, we would be able
to know about the rationale behind
the Supplementary Demand But
that promise 1s not being fulfilled

MR DEPUTY-SPEAKER: I do
not know who has made that com-
mitment As far as I can see, there
is no conflict whatever This 1s only
an enabling provision In case there
13 ex-gratia payment, that payment
would be exempted from income-tax:
if there 18 no ex-gratia payment, the
question will not arise. The question
of exsgratia payment can be taken
up when the Supplementary De-
mands are brecught before the House.

SHRI SHYAMNANDAN MISHRA :
What about the request of the
House to the Chair that the House
must be informed about the basis of
the Supplementary Demand?

MR DEPUTY-SPEAKER: 1 am
sorry, 1 cannot enlighten you on
this, under what circumstances that
commitment was made As far as
I am concerned—and I am concerned
with this Bill now-I see no conflict
whajsoever

SHRI PILOO MODY (Godhra);
Suppose tomorrow they come up
with a Supplementary Demand for

, 250 crores as ex-gratia payment
to these princes; then this Bill will
permit that amount free of tax? Are
v{‘e’ as legislators, going to accept
that?

MR. DEPUTY-SPEAKER: That is

the meaning of this Bill.
The question is:
“That the Bill further to amend
certain  enactmenty conse-
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uent on derecogpition of
tulers of Fpri States and
a on o vy pursed, So
as to abolish the I:)‘xl'iviieges
of Rulers and to make cer-
tain transitional provisions
to enable the said Rulers to
adjust progressively to the
changed circumstances, be
taken info consideration.”

The motion was adopted

MR DEPUTY-SPEAKER: Now
we take up clause-by-clause consi-
deration. There 1s no amendment to
Clause 2.

The question 1s
“That Clause 2 stand part of the
B
The meotion was adopted.
Clause 2 wag added to the Bill

Clause 3 —(Amendment of Act 5 of
1908)

SHRI M KATHAMUTHU (Naga-
pattinam): 1 beg to move:

Page 2,

for hnes 7 to 23,
“sub-section (1)
omitted,” (1)

MR DEPUTY-SPEAKER: 1 ghall
now put Amendment No 1 hy Shri
M Kathamuthu to Clause 3, to the
vote of the House

substitute—
shall be

Amendment No. 1 was put and nega-
tived.

MR DEPUTY-SPEAKER- Now 1
will put Clauses 3 and 4. to which
there are no amendments to the
vote of the House,

The question 1s:

“That Clauses 3 and 4 stand part
of the Bill "

The motion was adopred.
Clauses 3 and 4 were added to the
Bill,



¥

11 Rulers of Indian BHADRA 4, 1894 (84KA)

Clause 5-~(Amendment of Act 27 of
1857.)

MR. DEPUTY-SPEAKER: There
is one amendment to Clause 5 by

Shri M. Kathamuthu.

SHRI M. KATHAMUTHU: I beg
to move:

Pages 2 and 3,—
for lines 35 to 44 and 1 to 24,
substitute-— “(b) clause (xiv)
shall be omitted.™ (2)

MR DEPUTY-SPEAKER: The
amendment given notice of bv Shri
Annasaheb Gotkhinde is barred by
article 117(1) of the Constitution.

SHRI ANNASAHEB GOTKHINDE
(Sangh): Why, Sir?

MR DEPUTY-SPEAKER: Your
amendment 1involves recommenda-
tion of President under article 117(1)
of the Constitution which has not
heenr received Therefore, it cannot
be moved

SHRI ANNASAHEB GOTKHIN-
DE: I have asked for it.

MR. DEPUTY-SPEAKER: It has
not been received.

SHRI ANNASAHEB GOTKHIN-
DE: Am I to be blamed for it?

MR. DEPUTY-SPEAKER: I do
not know. T am to run the House.
That recommendation has not heen
received. Tt is not before me. I can-
no{ say anvthing more.

I shall now nut Amendment No 2
bv Shri Kathamuthu to Clause 5 to
the vote of the House

Amendment No, 2 was put and ne-
gatived.

MR. DEPUTY-SPEAKER:
question is:
‘“'I'lmn'ci 1?'l’ause 5 stand part of the

The

. The motion was adopted.
Clovse § was added to the Bill,
Clause 8 was added to the Bill.
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Clause T ~(Amendment of Act 43 of
1961.)

MR. DEPUTY-SPEAKER: There
1s an amendment, No. 3, by Shri M,
Kathamuthu.

SHRI M. KATHAMUTHU: I beg
to move;

Page 3. —
omit lines 29 to 32. (3)

MR, DEPUTY.SPEAKER: Mr.
Gotkhinde, for the same reason men-
tioned by me earlier, your Amend-
ment No. 5 cannot be moved: the
same applies to your Amendments
Nos. 7, 8 and 10 Your Amendment
No. 6 can be moved.

SHRI ANNASAHEB GOTKHIN-
DE: 1 beg to move:

Page 3, line 39—
for “palace”
ing”. (6

My Amendment No. 8 isg
Amendment No. § . .

MR. DEPUTY-SPEAKER: Your
amendment involves some alteration
m the tax-structure and it cannot be
moved unless the President’s recom-~
mendation to that effect is received.

SHRI ANNASAHEB GOTKHIN-
DE: My submission is this. As you
have stated, my Amendment No. 6

substitute “build-

like

MR. DEPUTY-SPEAKER: That
does not attract article 117(1) of the
Constitution,

SHRI ANNASAHEB GOTKHIN-
DE: Amendment No. 8 iz a conse-
quential amendment.

MR, DEPUTY-SPEARER: T can-
not argue with you on this,

SHRI PILOO MODY: 1 have not
heard what was his submission,

MR. DEPUTY-SPEAKER: The de-
cision to accept an amendment or
not to accept is for the Chair and
the Chair is not to explain why. at
least in the House.

SHRI PILOO MODY: My only
submission is that the Chaijr is net
intelligible. 1 he has a submission,
it must be ligtened to. That {3 my
submission. ,



thamuthu to clause 7 %0 vote..

L gatived.
MR, DEPUTY—SPEAKER Naw. I

" will- put amendment No 6 to the

-'vote of the House.

Amemimeppt No. 6 was put and ne-

gatived,

' 'SHRI PILOO MODY:
'a spht in the Congress:
MR. DEPUTY—SPEAKER If M.
i Piloo. ‘Mody sometimes derives plea-
- sure from that, I do not want to deny
" him- that.
' Now. the question .is:
- “That clause 7 stand. part of the

- Bing”
‘-'The motion was adopted.
" Clause 7 was added to the Bill.
Clause 8 (New)
SHRI R. V.. BADE. (Khargone«) 1
‘. beg to move:
o i;:Page 4,""" .
after line 18, edd—

8, The. Central Government
shall provide maintena:
. allowance to the servants “of

.~ the Ruler of the State and
' shall’ continue o give the

- same pay and: allowances to

| /.- the gervants and staff of the

Ruler: and ' shall give pension

. after- their = retirement and
. all, servants and the staff of

"~ “a Roler shall be treated as
. Government - servants and

“ducted from the

pnt amendmwt N'b 3 of Shn» ‘the hon., Member Mve" the leave of

. the House to
- ment”
Amen&ment No 3 a8 p'_wt aml m«-

B this- amount shall ‘not ' be de«;

ed-gratia
payment’of < the Ruler”: (11}:

Now,; thnt, the Minister has  said
th sterests of the . erﬁgloyeesg
' K ‘..mput in agri

..at_i.'-'f;-; Bik

MR m:ww-s? AKES

withdr&w hm nmend_

The amendment was, by Ieaoe, unﬂv
- drawn, EAEA
MR, - DEPUTY—SPEAKER ’I”hu i
question is: S
“That . clause 1, the Eruucw
Formula and_the Title stand
part . of the Bill " B
The motion was adoptéd

Clause 1, the mectmg Fovmula and
the Title were added to the Bill:

SHRI H. R. GOKHALE: I beg to
move:

“That the Bill be passéd”.

‘MR. DEPUTY-SPEAKER: The
question is: : :
“That the Bill be passed”,
The motion was adopred.
MR. DEPUEY-SPEAKER: The

Bill xs passed.
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SEEDS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now
we take up the Seeds (Arﬁehdw!m)

- Bill,
SHRI SURENDRA. = MOHANTY
{(Kendrapara): Sir, there is né quo«

rum in the House,

MR DEPU'I'YSPEAKER Let thi o
bell be rung . Now thers is quu—.u '
ram. Thehon.Mmister L

THE MINISTER. OF STATE IN*
RICUL-

“THE MINISTRY OF ° AG
.TURE. ANNA
. SHTNDE)

(SHRI 4

Ibeﬂ 10 move" L
"That the Bill to amnd the .
- Seeds Act; 1966, ‘be tn,ken' :
o into aomideration” BE

Seeds eonstitute a very pafor
cui‘tm'ali pr ucﬁm gnd




